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PRINCIPAL BENCH, NEW DELHI

APPEAL No. 58 of 2025

IN THE MATTER OF:

M/S SANTOSH MEDICAL COLLEGE HOSPITAL......... APPLICANT
VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD

.......RESPONDENT(s)

RESPONSE _ON BEHALF OF UTTAR PRADESH POLLUTION

CONTROL BOARD IN COMPLIANCE OF THE ORDER DT. 10.11.2025

PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI

[, Ankit Singh aged about 38 years S/o Sh. Ajit Singh, presently posted as
Regional Officer, Uttar Pradesh Pollution Control Board, Ghaziabad do hereby

solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present response.

i 0 DEC 2025
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2. That I state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. BACKGROUND OF THE DISPUTE

3. That the present Appeal has been preferred by the Appellant under
Section 16 read with Section 18 of the National Green Tribunal Act, 2010
challenging the Order-cum-Show Cause Notice dated 04.07.2019 issued
by the Uttar Pradesh Pollution Control Board (herein referred to as

“UPPCB”).

II. MAINTAINABILITY AND LIMITATION OF THE

PRESENT APPEAL

4. That Section 16 of the National Green Tribunal Act, 2010 mandates that
any Appeal against an order of the Pollution Control Board must be filed

within 30 days from the date of communication of the impugned order.

5. That even upon showing sufficient cause, the Hon’ble Tribunal may
condone delay only up to a maximum additional period of 60 days, and

no further extension is permissible in law.

1 0 DEC 2025




45

6. That the present Appeal has been filed several years beyond the
maximum statutory period of 90 days (30 + 60 days). The delay is gross,
unexplained, and absolutely barred by limitation. Therefore, the Appeal is

not maintainable and is liable to be dismissed in limine.

III. AUTHORIZATION ISSUED TO THE APPELLANT

7. That the UPPCB had issued an Authorization/NOC dated 18.04.2019
under the Bio-Medical Waste Management Rules, 2016 for a period of 3
years, valid upto 17.04.2022 permitting the Appellant to dispose of
biomedical waste generated in the hospital through M/s Environ Waste
Collection LLP.

A copy of the said Authorization dated 18.04.2019 is annexed as

ANNEXURE R-1.

IV. INSPECTION OF THE APPELLANT’S HOSPITAL ON

11.06.2019 AND FINDINGS

8. That the UPPCB conducted an inspection of the Appellant’s hospital on
11.06.2019, wherein the following non-compliances and violations were
recorded:

e The hospital was found operational. ﬁi

0 DEC 2025
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e Total bed capacity was found to be 646 beds.

e No Effluent Treatment Plant (ETP)/ STP was installed for
treatment of effluents generated from the pathology laboratory and
operation theatres.

e The hospital was operating without obtaining Consent to
Establish (CTE) or Consent to Operate (CTO) under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981.

e The above violations indicated a significant potential for adverse
impact on public health due to untreated effluent discharge.

A copy of the inspection report dated 11.06.2019 is annexed as

ANNEXURE R-2.

V. RECOMMENDATION TO THE UPPCB., LUCKNOW

. That it 1s further submitted that with respect to the non-compliance
observed by UPPCB in the aforementioned inspection, the UPPCB has
written a recommendation letter dt. 21.06.2019 to the Chief Environment
Officer, Circle- I, UPPCB, Lucknow to impose environmental
compensation upon the said institution and take further necessary

actions.

A Co of the letter dt. 21,96’-‘9(23‘%. has been annexed herewith as
o/

i
ANNEXURE R-3. {* fomn

) 10 DEC 2025
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VI. IMPOSITION OF ENVIRONMENTAL COMPENSATION

AND SHOW CAUSE NOTICE FOR CLOSURE AND

DISCONNECTION OF ELECTRICITY

10.That, in view of the serious violations observed, the UPPCB issued a
Show Cause Noticeunder Section 33A of the Water Act, 1974for closure
and disconnection of electricity dated 04.07.2019. That vide the said
letter Environmental Compensation of Rs. 20,93,760/- (Rupees
Twenty Lakh Ninety-Three Thousand Seven Hundred Sixty
Only)was also imposed upon the Appellant.

A copy of the Order dated 04.07.2019 is annexed as ANNEXURE R-4.

VII. SERVICE OF SHOW CAUSE NOTICE FOR CLOSURE,

DISCONNECTION OF ELECTRICITY AND

IMPOPOSITION OF ENVIRONMENTAL

COMPENSATION UPON THE APPELLANT

11.That the aforesaid Order dated 04.07.2019 was duly dispatched by the
UPPCB, Lucknow to the Appellant at its address Santosh Medical
College Hospital, Ambedkar Road, Old Bus Stand, Ghaziabad—through

Registered Post on 05.07.2019.The said receipt is here as under:

0 DEC 2023
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A Copy of the receipt has been annexed herewith as ANNEXURE R-5.
12.That it is submitted that as per the operational policy of the India Post

website, tracking data is purged after a certain period. Accordingly, the

historical delivery status dating back to 2019 is no longer retrievable

online .

A Copy of the screenshot from the website has been annexed herewith as

ANNEXURE R-6.
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VIII. SUBSEQUENT APPLICATIONS SUBMITTED BY THE

APPELLANT

13.That the Appellant submitted an application dated 14.12.2022 for grant of
Consolidated Consent and Authorization (CCA). That the said application
was rejected by the UPPCB vide letter dt. 05.01.2023. Further, the
Appellant submitted application dated 06.06.2025 seeking Consent to
Establish (CTE) under the Water and Air Acts. That the said application
was also rejected by UPPCB vide letter dt. 07.08.2025.
Copies of the letters dt. 05.01.2023 and 07.08.2025 have been annexed

herewith as ANNEXURE R-7.

IX. FOLLOW-UP INSPECTION DT. 26.11.2025 AND

FINDINGS
14.That the UPPCB again conducted an inspection of the Appellant’s unit on
26.11.2025, wherein it was observed that:

e That the institution has submitted an online application dated
19.11.2025 for renewal of Consent under the Water and Air Acts,
which is presently pending consideration. In the said application,
*)\ the number of beds was inadvertently mentioned as 900; however,

7 vide its letter dated 29.11.2025, the institution clarified that it has

only 500 beds, and that the higher figure was due to an inadvertent

Crror.

0 DEC 2025
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A Copy of the application dt. 19.11.2025 and letter dt. 29.11.2025

has been annexed as ANNEXURE R-8.

e That as per the letter dt. 29.11.2025 submitted by the institution,

the details of water consumption and discharge are as follows:

Water Consumption

o Domestic: 220.0 KLD
o Industrial: 25.0 KLD
o Plantation: 5.0 KLD (Treated water)

o Washing: 5.0 KLD (Treated water)

Water Discharge

o Domestic: 200.0 KLD
o Industrial: 20.0 KLLD

e For treatment of domestic effluent, the institution has installed and
is operating an STP of 320 KLD capacity, and for treatment of
effluent generated from laboratory, OT etc., an ETP of 50 KLD

capacity has been installed and made operational.

e OF LU ,
“g‘”"" e Major units of the STP include: Bar Screen, Oil & Grease Trap,
Anoxic Tank, MBBR-1 & 2, Tube Settler, Multi Grade Filter,

Activated Carbon Filter, Filter Press, etc.

0 DEC 2025
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Major units of the ETP include: Collection with Screen
Chamber, Reactors Tank 1, 2, 3, Tube Settler, Filter Press,
Common Multi Grade Filter, Common Activated Carbon Filter,
etc.

The final outlet of both ETP and STP is common.

e During the inspection, a sample of the treated effluent from the
ETP and STP was collected and submitted to the Regional
Laboratory, Ghaziabad, for analysis. As per the analysis report
received from the laboratory, all parameters were found within
prescribed limits. The analysis report is enclosed with the
inspection report.

e For alternate power supply, a DG set of 1010 KVA capacity was
found installed in the institution, equipped with RECD and a
chimney of approximately 32 meters height from ground level as
an air pollution control measure.

e The institution deposited Rs. 60,000 towards 3-year fees through

Nivesh Mitra along with the renewal application.

applicable for the period from 2009 to 2028, including initial fees,

amounts to Rs.8,40,000/-.
0 DEC 2025
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A Copy of the circular dt. 23.04.2018 has been annexed herewith
as ANNEXURE R-9 .

e The institution has submitted proof of having deposited the
outstanding fee of Rs.7,80,000/- in the designated account of Board
Headquarters on 29.11.2025.

A copy of the inspection report dated 26.11.2025 is annexed as

ANNEXURE R-10

Conclusion as per the Inspection:

e A decision may be taken at the UPPCB Headquarters, Lucknow
regarding the environmental compensation of Rs. 20,93,750/-
imposed on the institution.

e After submission of compliance regarding the Show Cause Notice
dated 04.07.2019 issued under Section 33A of the Water Act,
1974, the application may be considered for grant of Consent to

Operate under Water/Air Acts for the period up to the year 2028.

RECOMMENDATION LETTER FOR ISSUANCE OF

CTO: SUBJECT TO REVOCATION OF SHOW CAUSE

NOTICE DT. 04.07.2019:

recommendation letter dated 01.12.2025 was issued by the Deponent to

| § DEC 2075
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the Chief Environmental Officer, UPPCB, Lucknow, recommending
issuance of CTO, subject to revocation of the show cause notice cum

order dt. 04.07.2019.

A Copy of the letter dt. 01.12.2025 has been annexed herewith as

ANNEXURE R-11,

XI. DISPOSAL OF SHOW CAUSE NOTICE-CUM- ORDER

DT. 04.07.2019

16.That further the UPPCB vide letter dt. 09.12.2025 to the Santosh Medical
Hospital has disposed of the Show cause notice dt. 04.07.2019 on the
basis of the aforementioned recommendation letter dated 01.12.2025,
subject to the following conditions:

e The unit shall submit compliance reports regarding the conditions
stipulated in the Consent to Operate (Water/Air) issued by the State
Board within one month.

e The unit shall ensure full compliance with the Bio-Medical Waste
Management Rules, 2016.

e The unit shall ensure proper and efficient operation and
maintenance of the Water and Air Pollution Control Systems so
that the effluent and emissions remain within the prescribed

standards.

10 DEC 2025
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e The unit shall get the ETP outlet sample analysed by the State
Board laboratory on a payment basis and submit the analysis report
to the State Board within three months.

e The unit shall strictly comply with all orders issued from time to
time by the Hon’ble Supreme Court, Hon’ble High Court, Hon’ble
NGT, Central Pollution Control Board, and CAQM.

A Copy of the letter dt. 09.12.2025 has been annexed herewith as

ANNEXURE R-12

17.Hence, the present response is being submitted for the kind perusal of this
Hon’ble Tribunal. It is prayed that the same be taken on record.
AL)/W S |
DEPONENT

VERIFICATION

Verified at Ghaziabad on this Jo* day of December, 2025, that the
contents of the above affidavit from paragraphs 1 to 17 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

ATTESTED w 3

10 DEC 2023 (satie Shama) DEPONENT
RohARY puBLIC

Ghaziabad {U.P-)
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ANNEXURE R-3

Aman Regional Office, U.P. Pollution Control Board, Ghaziabad
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Department of Posts
N Government of India
Ministry of Communications

Generated through Indiapost website on: 10/12/2025, 11:49:47 am

Consignment/MO Tracking Report

Consignment/MO Number: RU463532911IN

Article Type: Tariff:
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Booked On: Destination:
Origin Pincode: Destination Pincode:

Event Date Time Office
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. - Dated : 05/01/2023
172142/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/ GHAZIABAD/202
2

To,
M/S PARAMASIVAM MAHALINGAM
SANTOSH MEDICAL COLLEGE AND HOSPITAL - SANTOSH TRUST
AMBEDKAR ROAD, GHAZIABAD, UTTAR PRADESH,GHAZIABAD,201009
GHAZIABAD

Sub : Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 14/12/2022 and received on
14/12/2022under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you have been examined along with the facts found during
inspection made by officers of UPPCB on 04/01/2023 . Your consent application is hereby refused due to
following reason.

Reasons :-

Unit was raised query online on 23.12.2022 to submit the following information/ documents:-
1-Copy of allotment letter of site from competent authority/GDA.

2-Approved Lay out map of site from competent authority/GDA.

3-Copy of earlier CTE/CTO and its compliance report.

4-Copy of latest balance sheet for fee verification.

5-Copy of NOC from UPGWD for ground water abstraction and alternat source.

6-Details of ETP and STP with capacity and feasibility report.

7-Details of water balance with domestic and industrial and generation and treatment.
8-Copy of earlier HWM certificate and its compliance report.

9-Compliance of BMW Rules,2016 as amended.

10-Copy of Fire NOC

The application can’t be processed in deficiency of above information/ documents. Hence the
application is here by rejected.
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The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority. ;};ig\r\//m ngf‘(‘V:E;*;gﬁ,””:’;by

( Authorized Signatory )

Utsav Sharma
Regional Officer

Copy To -

CEO-1, UPPCB, LUCKNOW

Utsav Sharma
Regional Officer
( Authorized Signatory )
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A——
UPPCE

U.P. POLLUTION CONTROL BOARD

PN
%“" Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
Ty

Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Category : RED Application Id : 32293581

Ref No. - Dated : 07/08/2025
242162/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZIABAD/2025

To ,

M/S G POOVALINGAM

SANTOSH HOSPITAL A UNIT OF SANTOSH TRUST

1,ambedkar rd,opposite old bus stand,maliwara,nehru nagar,Ghaziabad,uttar pradesh-
201001,GHAZIABAD,

GHAZIABAD

Sub : Consent To Establish( C.T.E ) Application under section 25/26 of Water (Prevention &
Pollution ofcontrol) Act, 1974 as amended and section 21/22 of Air (Prevention &
Control of Pollution) Act, 1981 as amended

Kindly refer to your application for Consent to Establish (C.T.E) dated 06/06/2025 received
on 06/06/2025 for the proposed Project of SANTOSH HOSPITAL A UNIT OF SANTOSH TRUST
Expansion of Existing Unit/ Modernization/diversification of existing plant at 1,ambedkar rd,opposite old
bus stand,maliwara,nehru nagar,Ghaziabad,uttar pradesh-201001,GHAZIABAD, under section 25/26 of
Water (Prevention & Pollution of Control) Act 1974 as amended and section 21 of Air (Prevention & control
of Pollution) Act, 1981 as amended.. Your Consent to Establish application is hereby Refused due to
following reasons :

Reason:

As per RO report attached dated- 28.06.2025 and noting dated- 30.06.2025 that Project Proponent

has not submitted following required information/documents till date ;-

1. A show cause notice under Section 33A of the Water (Prevention and Control of Pollution) Act,
1974 and Environmental Compensation of Rs. 20,93,750/- imposed by HO letter number H-

38228/C-1/SA-420/CA-Water/2019, Dated-04-07-2019, which is currently effective. No reply has

been received in this office regarding the Show Cause Notice dated- 04.07.2019 issued to HCF.

2. No information regarding ETP/STP is provided.

3. HCF has not provide UPGWD NOC.

4. HCF has not informed about Source of Air Pollution and its APCS status.

5. HCF has valid CTO only upto 31.12.2008.

The Consent To Establish (C.T.E ) Application under section 25/26 of The Water (Prevention &
Control of Pollution) Act, 1974 as amended and section 21/22 of The Air (Prevention & Control of
Pollution) Act 1981 as amended, is hereby refused and you are hereby informed to comply the

mandatory provisions of aforesaid acts. ANAND KUMAR Cigfally signedby

ANAN D Date: 2025.08.07 10:37:28

+05'30
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( Authorized Signatory )
ANAND KUMAR Qi ned by ANAND
ANAND 2(?;?;3925.08.0710:37:43 A. K. ANAND
Chief Environmental Officer (Incharge), Circle-1

Copy To -

Regional Officer, U.P. Pollution Control Board, Ghaziabad.

ANAND KUMAR gl sioned by ANAND
AN AND Date: 2025.08.07 10:37:51 A K AN AND

+05'30"

Chief Environmental Officer (Incharge), Circle-1
( Authorized Signatory )
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o,
Regional Officer
UP Pollution Control board,
Ghaziabad, U.P.
Sub - Reply Regarding changes in Application no. 34563257 of CTO and CTO Fee

deposition.
Dear Sir,

This is reference to Our Application No.34563257 dated 19/11/2025 for consent to renewal.

This is to inform you that at the time of applying application by mistaken we have applied
for 900 beds instead of 500 Beds our actual bed Strength is 500 Beds. We have already Deposited
Rs 60000/- as fees now we have also Deposited total balance fees of 7,80.000/- on dated
29.11.2025 (NF/INFT/042468995171/UP Pollution Control Board/UPPollution) for the
application .(Total Fees-60,000+ 7,80,000=8,40,000).(Copy Enclosed).

Also, We have mentioned our water Consumption incomplete. This is inform you that our
water Consumption and discharge is as follows:-

[ .
Water consumption

Domestic 220.0 KLD
Industrial 25.0 KLD
Plantation 5.0 KLD (Treated water)
Washing | 5.0 KLD (Treated water)
Water Discharge
Domestic 200.0KLD
Industrial 20.0 KLD

So I Request you kindly change our application status from 900 Beds to 500 Beds and

update the fees in our application.
Thanking You,

) Yours Siacerely
P\
ForSarkosh Hospital

1,Ambedkar Road,Opp
Bus stand,Ghaziabad,U.P.

AN
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ANNEXURE R-9
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Wﬁﬂé@f@ﬁf%aymﬁﬁaﬁﬁwmm@waﬁmﬁnﬁ201621‘»3@1‘6;:@?.‘7:?

T wEhla g U, é—am{mta qaue Bram, 2016 @ e ARPR 3G

e, TNEH IIRMS

e B, 2016 & aie S 3 T A aufine gee [, 2016 B arrta WRER
¥ g, IRiwen amflie 4 I i (gdm@w,m#m)ﬁuﬂzolstﬁsr-ﬁﬁﬂ

q@mmgﬁmﬂﬁmﬁaﬁ»‘mm%—

"(A) Structure of Authorizatioy: fee under BMW Rules

SI. No. i Categories Fee (in Rs.) per annum
1. | Clinics & biret banks 1000/-
2 Pathological ,l;xl;oratories 5000/-
3. Veterinary institutions, and animal houses 1000/~
4 Hospitals, P?qrsmg Homes, HCF, which
generates BHIW .
(i) | No. of beds less than 50 509/-
@iy | No.ofbeds 3~ above and lev: than 100 2000/-
iy | No. of beds 100 or above and fexs than200 | SCOO/-
(iv) | No. of beds 200 or above and less than 500 10,000/-
(v) | No.ofbeds 30'6 or above 20,000/~
5, Operatbr of -% he facility of bio-me=dical waste fFor small Scale Rs. 5000/-
(cxcluc?ing fiprGportation) For medium Scale Rs. 15,000/
| Fcr large Scale Rs.-25,000/-
6 Transpfoncr o-"’!;".a-medical uas:‘s -5000/-
.2/
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Structure of application fee for “Consent to Establish” ‘and

“Consent to operate™ for units covered

under BMW Rules
S1. No. Total Capital Investment (in Rs.) Fec (in Rs.) per annuin
1. Not exceeding 3 lakhs 250/
2. above 5 & upto 20 lakhs 500/-
3. Above 20 & upto 50 Lakhs 1000/-
4, Above 50 & upto 1 Crore 2000/-
5. Above Rs. 1 Crore & upto 5 Crove 5000/-
6. Above Rs. 5 Crore & upto 10 Crove 7500/-
7. Above Rs. 10 Crore & upto 25 Crove - 10000/
8. Above Rs. 25 Crore & upto 50 Crove 20000/-
9. Above Rs. 50 Crore & upto 100 Crove 50000/- o
10. | Exceeding Rs. 100 crore 100000/-

(B) Structure of fee for processing of application for Import clearance of Hazardous Chemicals

Particulars

Fees

All Registration for Import

Rs. 25000/~

{C) Structure of application fee for Authorization under Hazardous Waste (Management and Handling)

rules, 2016

Particulars

Fees for Authorization (5 years)

All industry for generation/managing/handling/
storing /treating /disposing Hazardous Waste

For small Scale Rs. 10,000/-"

For medium Scale Rs. 20,000/-

For large Scale Rs. 50,000/-

All common TSDF

Rs. 50,000/~

(D) Structure of app!icatibn fee for Authorization under Soli

d Waste Management {SWM) Rules, 2016

Particulars

Fees for Authorization (5 years)

storing/ treating /disposing Solid Waste

All industry for generation/managing/handﬁng/?

Rs. 10,000/

|
(E) Structure of applicatic}n fee for Authorization under

E-waste (Management) Rules, 2016

| Particulars

fees for Autharization (5 years)

storing /ireating /disposing E-Waste

All industry fof generati6n/manag'ing/handllng/‘

for small Scale Rs. 10,000/~

Far medium Scale Rs. 20,000/-

For large Scale Rs. 50,000/~

Commq'n £-Waste Disposal Facility

Rs. 50,000/~

.3/
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{F) Structure of application fee for Registration under Plastic Waste Management (PWM) Rules 2016

r Particulars Fees for Authorization (5 years) l
All industry for Manufacturing/managing/ Rs. 10,000/-
handling/storing Plastic Waste

(G) All red category Large, Medium, Small industries should get their effluent sample and air quality
sample analyzed on paid basis from Boards Laboratory on quarterly, half yearly and yearly basis respectively
and orange category industries should get their effluent sample and air quality sample analyzed on paid basis
from Boards Laboratory on yearly basis.
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T0%0 wEuvT FRiET 9T,
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- (n 28 277 /-2 /10-346 /2018 faip-07- 09-1&

T W wmier S v TR 18595 /A2 / T0-346 /0718 [RAID 23.04.2018 ERT AN-AREDA
It e, 2016 & sfwla W fRd TE AR WIRMGR e @ wde A wrferd g o fBar aE e |
- e e W, 2016 @ ofmla R AR ard RN @ v AR @ mier
ST TR | e, e A, Selveitol, JeRed v T gRere BTe fae Rk and arferafrat
A A A fafen o9 £ R a-tfew ke il wew, 2016 @ S @ AR @ wilber fom
o wREfE € 1 o T, @ A, Qeeiol, deRe a4 uPEe B @ it driee
UEn @ ™ WAk oo T AR e o s g

CETERl SURET ® g Wi g¢ O @ witeR wiEe st s Al 23.04.2018 T e
sfirTs @ arpieEi frErmaR e fan o @ -

Fee Structure for Authorization

| SI. No. i Categories Fee {in R.s)

1 Clinics & blood banks 1000/- per Authorization (One time authorization
as per Rule 10 of Bio Medical Waste Management
Rules, 2016}

L2 Pathological laboratories 5000/- per Authorization {One time authorization
; as per Rule 10 of Bio Medical Waste Management
} Rules, 2016)
3 | Veterinary institutions, and 1000/- per Authorization (One time authorization
| animal houses as per Rule 10 of Bio Medical Waste Management
{ Rules, 2016)
i g ! Hospitals, Nursing Home, HCF,
| which generates BMW
) | No.of beds less than 50 500/- per annum
{iiy | No. of beds 50 or above and 2000/- per annum

| }lessthan 100 — R
‘ (i) No. of beds 100 or above and 5000/~ per annum
less than 200
| {iv} No. of beds 200 or above and 10,000/- per annum

lessthan500
l_ {v) | Mo ofbeds500 20,000/- per annum _
| 5 Operator of the facility of bio- | For simall Scale Rs. 5000/- per annum
‘ dedical waste {excluding For medium Scale Rs. 15,000/- per annum
[ transportation) For large Scale Rs, 25,000/~ per annum
‘ 6 Transporation of bio-medical 5000/- per annum
waste

2/~
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vdd ww sRued T gfie ot awdily oXe, 1, ISR NS, JUIvie 3les
T WS, Ag® TR, Torararg @ fARieror e |

Ryl gRT ASAMT STel U4 arg 3rdee famies 20.11.2025 & BH § AT B

frieror sreEwRRGdsl g1 farie 26.11.2025 B fFar rm| Fieror & w5y
e IR @ w9 F o) gedue Rig, R TS SuRed O MR @
T R Brive urll | faRga FRaror s e B

1.

FrIfer ANCRETRIR Saa AT BT 500 IgH AT Bg 0T WIS |
qurd WAy Siel /Ay ey Irafdy faAle 31.12.2008 Teh TG oY |

S Rl GRT WEAR Oiel U9 arg AaeReT &g A WIS M
faeie 20.11.2025 BT faar T, W adAE ¥ faaRENT €1 S99 e
e @ e 900 Afha @ T B, WReg AT g7 U U faid 29,
112025 & ATET9 W ST HRrAT AT fb AR #H 500 99 ©, oM< H
Ffeaer g00 I &Hfdha 81 T B

HRIT gRT S 9 9 9l 2w ave oW 2016 @ rfa WifEaR
Jerar /@l R 17.04.2022 T i ¥ |

FRIfe AMREAR T § SIaE PiEgaor 997 Wi 9 84 Ud
fa=1 wealy ol /arg Ut fRY 1 WareM U o @ e # jed
i< @ UF 9@ Ug—38228 /H—1 /AI0—420 / HI0F0FI0—SIA / 2019
feA1® 04.07.2019 ERT B0 20,93,750 / —%) TATGRON &fYfcl B g oI
(orgwor framor dor fEo) ififm 1974 @) GRT 337 @ SRS BN
gareil =ifes frfa fosar ar &, S o= & gaTdl ©

FRITE AERNIR ST AT RT A0 IR R aAfgrepvvr, =18 feoedt
H T oTfie W= 58 /2025 NOW A=Y HSIhA dietol sIRUCH T
IR U ygyy friEer 99 qrR @ W &, o 6 adae | faemiEe

g |
HeerT g1 UG U5 B R AT # e @ @ua 9 fARer &1 faaxer

‘ ﬁlﬁﬁl’ﬁ B—
Water consumption
| Domestic 220.0 KLD
| Industrial 25.0 KLD
| Plantation 5.0 KLD (Treated water)
| Washing 5.0 KLD (Treated water)
Water Discharge
| Domestic 200.0 KLD -
| Industrial 20.0 KLD

TRAT GRT TRe] SHATE D YIFHIOT g TAOCION0 &THAT 320 DHOYHAOSIO
Td GARTEen, S0i0 Y | S SwaTE @ YRGBT 8g $0€104I0 50
Bouciosio Wfid a darfera &) foar Tr 21 wwodiodlo &1 wH™
g_cfﬂ_g'ﬂ'f Bar Screen, Oil & Grease Trap, Anoxic tank, MBBR-1 &2, Tube Settler,
Multi Grade Filter, activated carbon filter, Filter Press etc g Q’J ‘s‘oé’mtﬁ H yqy
W@T Collection with screen chamber, reaction tank-1, 2, 3, tube settler, filter
press, common Multi Grade Filter, common activated carbon filter etc = éOéb{OTﬁO

g gEocIofo BT BIgd INSede UH & |
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